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  No one appears on behalf of the Respondents.   

An Application has been filed on behalf of the Applicant stating 

that the Applicant’s witness is out of the country and is unable to 

appear today, so, prayed for adjournment. 

Heard the learned Lawyer appearing for the Applicant. 

Learned Lawyer appearing for the Applicant submitted that 

Applicant’s witness is expected to return in the last week of the 

November 2018, so, the case may be listed on any day in the first 

week of December 2018. 

In course of hearing, learned Lawyer appearing for Respondent 

No.1 appeared. 

Put up on 6th December, 2018 as prayed by learned Lawyer 

appearing for the Applicant. 

 

 

 

 (Abni Ranjan Kumar Sinha) 
Registrar 

 

 


